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AGK

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

PUBLIC INTEREST LITIGATION NO.77 OF 2024

Ameet Gurucharan Singh & Ors. …  Petitioners
V/s.

The State of Maharashtra & Ors. …  Respondents

Ms. Sonia Sharon for the petitioners. 

CORAM : DEVENDRA KUMAR UPADHYAYA, CJ &
AMIT BORKAR, J.

DATED : JUNE 24, 2024

P.C.:

1. Learned  counsel  for  the  petitioners,  on  instructions, 

states that the PIL petition be dismissed as withdrawn with 

liberty  to  pursue  the  matter  before  the  National  Green 

Tribunal, where a petition has already been filed. 

2. Accordingly, the PIL petition is dismissed as withdrawn 

with liberty as prayed for.

(AMIT BORKAR, J.) (CHIEF JUSTICE) 
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